Mow, we shall take up the Constitution (One Hundred and Eleventh Amendment) Bill, 2009,
The Constitution (One Hundred and Eleventh Amendment) Bill, 2009
THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): Sir, | beg to move:

That the Bill further to amend the Constitution of India, as passed by Lok Sabha, be taken into

consideration.

Mr. Deputy Chairman, Sir, | feel privileged to seek the support of this august House for the
very important Gonstitution (One Hundred and Eleventh Amendment) Bill, 2009, to strengthen the
cooperative movement in the country. The year 2012 will be celebrated as the Year of Cooperation all
over the world. The cooperatives are one of the most important instruments to provide service to the
economically weaker sections of the population and have a widespread reach up to the village level.
Hon. Members are aware that 'Cooperative Societies' is a State Subject under Entry 32 of the State
List of the Seventh Schedule of the Constitution. Accordingly, the States have enacted their own
Cooperative Societies Acts for incorporation, regulation and winding up of cooperative societies
within their territorial jurisdiction. However, for incorporation, etc., of the cooperative societies with
objects and area of operation not confined to one State and serving the interests of members in more
than oneg State, the Parliament enacted the Multi-State Cooperative Societies Act, 1984, under Entry
44 of the Union List of the Seventh Schedule (replacing the Multi-Unit Cooperative Societies Act,
1942). The Act of 1984 has since been replaced by the Multi-State Cooperative Societies Act, 2002,

The cooperative movement in the country has witnessed substantial growth in many diverse
areas of the economy. With a network of about six lakh cooperative societies and a membership of
about 24.92 crore, the cooperative movement in India has emerged as one of the largest in the
world., The cooperative movement today provides coverage to almost 97 per cent of the villages and
71 per cent of the rural households. The agricultural credit advanced through cooperatives has
increased from a meagre Bs.214 crore in 1960-61 to Rs.70,105 crore in the year 2010-11, with about
19 per cent share in total institutional agricultural credit. The share of cooperatives in fertilizer
distribution is about 35 per cent, and in sugar production, it is nearly 46 per cent. The cooperatives

also account for 33.5 per cent of wheat procured. Fifty-four per cent of the handlooms and 20 per
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cent of the retail fair price shops are in the cooperative sector. The cooperative sector provides direct

and self-employment to about 16.69 million people in the country.

It has been experienced theft in spite of considerable numerical expansion of cooperatives in
different sectors of the national economy, their performance in qualitative terms has not been up to
the desired level. Many of these institutions are not being managed on principles of democratic
member control, autonomous functioning and professional management. In many cases, these
cooperatives are heavily dependent on financial support from the Government, which has led to
intervention in their day-to-day functioning. There are also instances of avoidable political

interference in working of these cooperative institutions.

It has been the endeavour of the Government of India to evolve an appropriate policy and
legislative framework to create environment conducive to the healthy and sound growth of
cooperatives. With this in view, the Government of India has taken various measures for promoting
and developing the cooperative sector in the country. These include, infer-aiia, framing of national
policy on cooperatives, enactment of the Multi-State Cooperative Societies (MSCS) Act, 2002,
assistance to cooperative education and training, assistance through NCDC for development of
cooperatives, implementation of recommendations of Prof. Vaidyanathan Committee and

constitution of high-powered Committee on Cooperatives etc.

It has been felt that there are several provisions in the State Acts, which go beyond the spirit of
democratic functioning of cooperatives, for which the State Governments have been persuaded to
amend their Acts. However, in spite of the felt need for amendments in the State Acts, the pace of
reforms in cooperative legislations by the States is not encouraging, and, therefore, a view has
emerged in the cooperative sector to incorporate certain provisions in the Constitution to provide
protection to cooperatives and to insulate them from avoidable political and bureaucratic
interference. This was also endorsed by the Conference of State Cooperative Ministers held way

back in December, 2004.

Accordingly, the Gonstitution (One Hundred and Sixth Amendment) Bill, 2006 was introduced
in 14th Lok Sabha on 22nd May,2006. On reference from the hon. Speaker, Lok Sabha, the
Parliamentary Standing Committee on Agriculture had also examined the Bill. However, the Bill could

not be considered by the House as it lapsed.

It was decided to re-introduce the Bill for amendment to the cooperatives. The Constitution
(One Hundred and Eleventh Amendment) Bill, 2009 as has been introduced in the Lok Sabha on
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30.11.2009. The hon. Speaker of Lok Sabha referred the Bill to the Parliamentary Standing
Committee on Agriculture. The Standing Committee after holding discussions with Secretary and
other officers of the Department of Agriculture and Cooperation, representatives of the State
Governments, experts and other stakeholders in the field of cooperatives, presented its Report to
Lok Sabha on 30th August, 2010.

The suggestions made by the Standing Committee have been examined in the Department in
consultation with the Ministry of Law and Justice. The Bill has been passed in Lok Sabha on 22nd
December, 2011 with overwhelming support of the Members.l am very happy to inform the hon.
hMembers that the right to form cooperative societies is proposed to be made a fundamental right
under article 19(1)(c) of the Constitution, as recommended by the Standing Committee on
Agriculture. [t is expected that this would give boost to the cooperative movement and enthuse the
people to actively participate in the cooperative as a matter of right. This would significantly increase

the interest and responsiveness of the members and strengthen the cooperative movement further.

The object of the Constitution (One Hundred and Eleventh Amendment) Bill, 2009 is to ensure
that the cooperative societies in the country function in a democratic, professional, autonomous and
economically sound manner. The proposed amendment in the Constitution, infer-aka, seeks to
empower the Parliament in respect of multi-State cooperative societies and the State Legislature in
case of other cooperative societies to make appropriate law, laying down the following matters,

namely:

() Right to form cooperative societies as a fundamental right by insertion of the words

'cooperative societies' in sub-clause (¢) of clause (1) of Article 19,

(i)  Insertion of Article 438 in Part IV of the Gonstitution as a Directive Principle of State Policy for
voluntary  formation,autonomous  functioning, democratic control and professional

management of cooperative societies.

(iii) Provisions for incorporation, regulation and winding up of cooperative based on the principles

of democratic member -control, member-economic participation and autonomous functioning;

(iv) Specifying the maximum number of directors of a cooperative society not exceeding twenty-

one members;
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)

()

(vii)

(viii)
(i)

()

Providing for a fixed term of five vears from the date of election in respect of the elected

members of the board and its office bearers;

Providing for a maximum time limit of six months during which a board of directors of a

cooperative society could be superseded or kept under suspension;
Providing for independent professional audit;
Providing for right of access to information to members of cooperative societies;

Empowering the Government to obtain periodic reports of activities and accounts of

cooperative socigties;

Providing for the reservation of one seat for the Scheduled Castes or the Scheduled Tribes and
two seats for women on the Board of every cooperative society, which have individuals as

members from such categories; and

Providing for offences relating to cooperative societies and penalties in respect of such
offences. It is expected that these provisions will not only ensure the autonomous and
democratic functioning of cooperatives, but enhance the public faith in these institutions and
also ensure the accountability of management to the members and other stakeholders and

also provide for deterrence for violation of the provisions of the law.
The Bill seeks to achieve these objectives.
The question was proposed.

SHRI BALAVANT ALIAS BAL APTE (Maharashtra): I am grateful, Sir, for this opportunity. The

Constitution (One Hundred and Eleventh Amendment) Bill, 2009 seeks to give a Gonstitutional status

to the cooperatives in this country. It is a right step in the right direction because now it is time that

we recognize cooperatives as economic institutions and a very effective medium through which

economic development in the rural areas particularly can be achieved. Sir, the history of the

cooperative movement in this country begins with legislation about credit societies which was

brought by the British Government in 1904. The reason for the credit societies establishment was

given as the indebtedness of the farmers and their poverty. Sir, unfortunately, after sixty years of

independence and fifty vears of the Congress rule, the situation in 1904 continues in 2011. The same
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reason now is prompting everybody to look at the cooperatives from the farmer's point of view for
removing his indebtedness and for removing his poverty. Sir, the Act seeks to give a Constitutional
status to the cooperative socisties. But only giving a constitutional status to the cooperative societies
is not enough. Efforts will have to be made consciously and continuously to rid them of the various ills
that afflict them. & High-Powered Committee was appointed. Then the Parliamentary Standing
Committee looked into it. But the ills, which | am talking about, are particularly recognised by the
Ninth Report of the Second Administrative Beforms Commission, which expressly mentioned certain

things, which | want to bring to your notice.

The Commission notes that there has been a growing realisation that undue influence from the
State, lack of autonomy, and widespread politicisation have severely impaired the functioning of

cooperative institutions and there is need to introduce urgent reforms in this sector.

Sir, it is further noticed that there is a definite credibility crisis in the cooperative sector.
Cooperatives which were contemplated to be democratic, professional, autonomous and
economically sound instruments were under the clutches of politicians and barons who control these

cooperative societies to the detriment of members.

Sir, | come from Maharashtra. We had a great tradition of cooperative societies thanks to the
foundations laid by Dr. Dhananjayrao Gadgil and “aikunthlal Mehta. The movement grew and it did
great service to the people. But it deteriorated and, instead of servants of the people, we have a crop
of what are called in Maharashira saihar samrats’ or 'sugar barons’. Members are not relevant.
Those who run these cooperative societies are barons. Therefore, apart from giving them
constitutional status, active action to rescue these societies from these barons has to be taken. | find
that one major difficulty in doing this is the great prejudice consistently shown by the Central
Government towards the cooperative sector, particularly the credit societies and banks. The Central
Government, for the last several years, has been taxing these societies to such an extent that it
becomes very difficult to run a cooperative credit society or a cooperative bank. The Gentre has to
shed its prejudice. Probably the Reserve Bank of India also has some prejudice. They have to shed
this prejudice and make a substantial economic provision. In 2004, it was envisaged that we would
give a package of Rs.20,000 crore to the cooperative sector to make it meaningful, to make it
powerful to serve the people, particularly in the rural areas. That package never came and instead,

we are suffering from this Central Government's prejudice towards the cooperative societies.
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Sir, the Bill which is before this House envisages to do three things. One is amending Article 19
to make it clear that the right to association includes right to form cooperative societies. Something
which was obvious is now put in writing. Secondly, in the Directive Principles of State Policy, Article
43B is inserted. | believe the Directive Principles of State Policy were part of the Constitution because
at the beginning of the Constitution, the Constituent Assembly felt that apart from the Fundamental
Rights, we should give clear directions. Inserting Article 438 really doesn't serve any purpose
because the Directive Principles are not enforceable and the Directive Principles are being flouted by
Governments for the last 60 years. The Directive Principles say that there shall be a common civil
code; the Directive Principles say that cow slaughter should be banned. We don't do anything.

Inserting another Directive Principle, according to me, is a meaningless exercise.

Then, a new part is being added to the Constitution after the part inserted by 73rd and 74th
Amendments. Somebody suggested that cooperative sector is a separate sector. | think, the
Standing Committee suggested that it should not be after the governance part; otherwise,
cooperative societies will also be considered to be part of govemnance as the Local Self Governments
are. | am not on that. | don't believe that placing a part somewhere gives it any additional meaning.
This part seeks to protect the autonomy of the cooperative societies, the governance of the
cooperative societies, regular elections of the managing bodies of the cooperative societies and |

welcome this part.
(THE VICE-CHAIRMAN, PROF. P.J. KURIEN in the Chair )

It is necessary that the cooperative society management is regulated. YWhile regulating, it is to
be ensured that they don't become fiefdoms of particular individuals and they really hecome
member-centric, and for that purpose, this part will help the cooperative societies to function in the

manner in which they ought to function.

Sir, there is one thing which | would like to stress here. It is relating to giving the powers to the
Registrar for purposes of conduct or fair conduct of elections, to look into the dectoral rolls and
everything of a cooperative society. Now, as has been noted, there are about five-and-a-half lakh
cooperative societies existing and | don't know whether looking into the electoral rolls of all these
societies is practicable to any agency. A suggestion is that only the federations, whose elections are
also very vital, should be monitored completely by the authorities under the Gooperative Societies
Act.
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| see in Mumbai that every building that is built is a cooperative society. So, that one city has
thousands and thousands of cooperative societies. How can those elections every yvear be monitored
by a Registrar? What kind of manpower will he require? Disputes do arise. Those disputes go to the
cooperative courts. Under the Maharashtra Cooperative Societies Act there is section 91. But
monitoring the actual election, right from the time of electoral rolls, maybe, in respect of a
cooperative society which has only 15 members, is not practicable, according to me. So, confine this
monitoring to the federations or, maybe, you can have a limit of budget or limit of economic situation
of a particular society. For example, they are dealing with about Rs.10 lakhs or Rs.1 crore. Then,
such societies can be monitored. But every small society or every small cooperative store need not
be monitored, in so far as elections are concerned, by an authority under this Constitutional
provision. Otherwise, apart from the impracticability, | welcome this Bill and this Bill will certainly help

the cooperative sector.

As | have said, the cooperative sector is an economic sector. That has to be appreciated. If
the Governmental funding goes through the cooperatives, it will certainly go to the people and that is
why a structure will have to be created in so far as the user of funds for the purposes of development
through the coeperative societies, which are member-centric, which function professionally, which

function autonomously and which are otherwise economically sound, is concerned.

| believe the Constitutional Amendment will have a consequence of actual action. Otherwise, a
Gonstitutional status doesn't give you anything. & Gonstitutional status supported by action will help
the cooperative sector. It is necessary. Otherwise, it will be only an existence on paper, a status on
paper, without any practical consequence.l would, therefore, suggest, while welcoming this Bill, that
a programme of consequential action should be adopted and that should be brought before this

House so that there can be contribution by the Members also. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much, Mr. Apte. Dr. E. M.

Sudarsana Natchiappan. Natchiappaniji, because of paucity of time you take less than five minutes.

DR. E. k. SUDARSANA NATGHIAPPAN {Tamil Nadu): Yes, Sir. Thank you very much, Sir. It

is a very great day for us. The whole India welcomes this Constitutional Amendment because today is
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the 126th Foundation Day of the Congress Party and the Congress movement and the freedom

movement were based on this cooperative. ...(fm‘ermpz‘fons)...
SHRI RUDRA NARAYAN PANY (Odisha): Today is the birthday of LOP. ... (Interruptions )...
THE VIGE-CHAIRMAN (PROF. P.J. KURIEN): No, please. ...(Interruotions )...

SHRI JESUDASU SEELAM (Andhra Pradesh): What is wrong with you? ...(Interruptions )...
Why are you objecting? ... (Interruptions ). ..

THE VIGE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pany, please. ...(Interruptions )...

DR. E.M. SUDARSANA NATCHIAPPAN : Madam Sonia Gandhi has hoisted the flag today on
this Foundation Day of the All India Congress Committee. It is a great day for us. The Congress
movement and the freedom movement were associated with the cooperative system. Sir, it is part
and parcel of the Indian culture; joint family, a joint cooperative system at the village level is part and
parcel of the Indian culture. Therefore, when Pt. Nehru, became Prime Minister, he had an ambition
to see that the cooperative movement was given a status. He appointed one famous personality, Shri
A.D. Gorwala, as the Chairman of that Committee. His report started by saying, "Cooperation has
failed, but cooperatives must succeed”. Sir, this system is to be followed. | have to get the brief of
hon. Member, Shri Mani Shakar Aiyar, who was best associated with Shri Rajiv Gandhi. ¥When Shri
Rajiv Gandhi was the Prime Minister, he made this observation while moving the Bill for creating the
Panchayati Raj and Nagar Palika systems, as part of the constitutional framework . He said that three
things were necessary for the development of India and also for the grassroots level development.
Aarm adrmy has to be supported by the democratic process. One, by the Panchayat System; two, by
way of Nyaya Panchayat, grassroots level justice system and three, by having a democratic,
independent, autonomous cooperative system. These three are very much necessary for creating
socio-economic revolution in India. Today, that is going to be achieved by this Constitutional
Amendment. | would like to congratulate the hon. Minister, Shri Sharad Pawar, who was the pioneer
of the movement in Maharashtra. We fed proud in saying that the Chief Minister of Tamil Nadu, Shri
Kamaraiji, successfully brought this cooperative movement system. Now we can claim that in many of
the States, including Rajasthan, Madhya Pradesh, Uttar Pradesh, everywhere, this cooperative
system is successful. My only submission is, the Bill is very much focussed, but many of the State

Governments want to have their own officials, instead of having internal democracy or voluntarily
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coming forward to form a cooperative system and also, they want to take away the autonomous
status. That should be totally prohibited. | am very happy that this Constitution Amendment will give
them six months time till the notification of this Amendment. There will be an election through out
India. Whether it is a primary cooperative or a district cooperative or farmers’ cooperative or
employees' cooperative, everything will come up properly. There should be reservation for the
Scheduled Castes, the Scheduled Tribes, the OBCs, Tribals, women and then handicapped people
also should be there. Sir, this dream of the Congress Party, the National Freedom Movement, Pt.
Nehru and Shri Rajiv Gandhi has come true today under the leadership and guidance of Madam

Sonia Gandhi and Dr. Manmohan Singh. Thank you.

SHRI P. RAJEEVE (Kerala): Sir, | rise to oppose this Constitution Amendment Bill. What is the
urgency of this Constitution Amendment? Actually, these cooperative societies come under the Entry
32 of the Seventh Schedule of the Constitution. Dr. Natchiappan spoke about the importance of the

cooperative movement in freedom struggle.

But if it had taken the real concept of the co-operative societies which prevailed at the time of
the freedom struggle, then, the Gowvernment should not have come with this Constitutional
Amendment. Actually, the concept envisaged by Mahatma Gandhi was decentralization, and the co-
operative societies were incorporated according to the prevailing objective realities in States,
especially, in villages. But the Central Government is trying to encroach upon the right of the State
Governments, and this is the phenomenon which we have seen in the Universities Bill and the
Educational Tribunal Bill. In a similar way, the Government is trying to encroach upon the right of the
State Governments to make legislation with regard to co-operative societies. This is an attack on the

federal concept of the Constitution.

Sir, while going through the Constituent Assembly debates, we can see the importance of
Entry 32 of the Constitution, which clearly states that the co-operative societies are being
incorporated according to the objective realities prevailing in the States, and State legislations are
competent to understand these social and economic realities. Now, the Central Government has
come with the Constitutional Amendment Bill. It is true that it is not applicable to all the States. This
has, specifically, been mentioned. But, de facto, it is trying to supersede the right of the State

Governments; it is trying to supersede the State legislations. This Constitutional Amendment, | think,
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would open the door for the Central Government to intervene in the functions and the regulation of

the co-operative societies. So, Sir, | oppose this Amendment Bill.

Sir, we have a specific mechanism, in the democratic system, to incorporate the views of civil
societies and experts in the specific fields. One of the main instruments is the Standing Committees.
And, the Standing Committee on Agriculture heard the opinion of the experts, civil societies and
representatives of the co-operative societies, and after hearing the views of all the stakeholders, the
Committee submitted its recommendations. Now, the recommendations of the Standing Committee
go against the Gonstitutional Amendment Bill. The Committee has clearly stated, and | quote: "The
Committee is of the opinion that the proposed provision of the Bill should not be included in the
Constitution. It can beincluded as a separate schedule under article 19 (1) (c).” It further states, "A
new provision should be added to article 19 to form and run co-operatives based on the principle of
voluntary formation, democratic member control, member economic participation and autonomous
functioning.” This is the recommendation of the Standing Committee. So, it recommends that the
State shall endeavour to promote voluntary formation. Hence this Bill is a direct attack on the
Directive Principles of State Policy. The Committee, in its 12th Report, on the Constitution (One
Hundred and Eleventh Amendment) Bill has clearly stated that this is not in the right direction. There
i5 a provision which states, "Provided also that in case of a co-operative society, carrying on the
business of banking, the provisions of the Banking Regulation Act, 1949, shall also apply.” Now, it is
in connection with the supersession and suspension of the Board and interim management. But this
provision would open a new door because if this provision, that is, the Banking Regulation Act, 1949,
will apply to the co-operative societies, then, what will be the future of the co-operative societies?
Co-operative societies have contributed significantly to the national economy by playing a significant

role in the agrarian sector, and it has been of great help to the farmers and other agricultural workers.

The cooperative societies carrying on the banking business are not being run for profit alone.
They are doing service to the society. Now, if we apply the Banking Regulation Act, 1949, to them,
what would be the interest rate? It is true that now it is being made applicable only to the suspension
and supersession of the Board and the interim management. But now we have opened a door with

this constitutional amendment. The cooperative societies are providing soft loans to farmers at the
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time of harvest at a minimal rate of interest. If the interest rate of the RBI is applied to the cooperative
societies, what would be the future of the cooperative societies? Sir, this Bill would act as a

mechanism to hamper the functioning of the cooperative societies. Hence, | oppose this Bill.

Again, Sir, the cooperative societies are doing very well. In Kerala, they are involved in the
Public Distribution System also. There are consumer fairs. The cooperative societies conduct fairs
during festivals like Onam, Chirstmas, Bakrid, etc. and in all seasons they are carrying out
distribution . What is the role of the Gentral Government in this? Are they ready to give assistance to
the cooperative societies? They are not ready to provide any kind of assistance to the cooperative
societies but they are now trying to do away with the cooperative societies with this amendment. This
amendment has already been passed in the Lok Sabha, but | had thought of raising an objection on
the grounds of conflict of interest with the Minister because he has some connection with the
cooperative societies. | don't know what the actual position is, but this Constitution Amendment Bill
will act as the killer of the cooperative societies movement in our country. Hence, | oppose this

Constitution Amendment Bill in its present form.

1. 7. bt fiE 99 (Sox usen): Suwure 98I, § 39 e & wiela 7 gied & forw st
§31 g, Sifh1 T© Femal & 9w i ag Wi e ¢ s \fem &t @ srem 9 9ga wamat
BSOS 8] &1 AR qrET Ares HHNT srasmy ot = Hie @ = e ' 98 9 was
o} fo wfaer & 5/ Y 59 Hele AT AT, T 99 T SEH HONT B e T aXBIR T
arfnl g v aga weeayl Rede 21 As itis St e o w@ &, # sl i) agor wirar uidt gadn
el gl e urwall g wgeRar agd ges favy &1 srarey el St 7 wi-sifafea R @l aa
o1 oft, oifth =kt avor g <ft fhwm &t s o warer wiH 91 4 wod [ 9 s @,
wferer, Ma g wrEfeal 4 ared tee uRfaa 2 dew S ot & AfeaTd i o fwr et amsie
T € 3@ BT fhar & @ ama off et T & foreds 977 7 faars 7 vt €, a5 59d ad B B
HegH ®x Webdl &1 {30 d9de & yw &) v el ol Sau fdl ur |7 arel ik vl 4 v ard
SN SUHT ATE TR TH ¢, HOTN BT Fhal & 2T THET 90 THE TR & Il &, SlfehT SHeb
i @, SHE gq bl gl wrsi B ve el § gu o) aa wrdd gkl g fg ot 3 @1
sitofed wrfi &) Raers @) 2 gl errar & fob IR o1=1 & W @) ara & S adl 9 <led) avo
g oft apiviar o Raetres gu el Sk a4 sax w1 4 fdwar ol e ves am sear s g 2l
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Hel B I AT €, IEH AT Tl o {6 Pi-sirfea wifT q@ e gt €, ®I-siffea
e, weehIRar sriglel qa aorqd g1 websl &, sid wwrat W) auffadiq, snafadia siw enffagi=
Sigl gi=dTg 7 &1, iars 1 1, esfarg 7 g1, wimsifie sgar T g, a8 si-sifnfed yaiic wwa
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Fqae BT, 9, A, <T@ T I, afew § aregm [ 3 woft et et & srewd & ot iR
T T8, TIfT 919 I WBIX I < & AT 1-31e Hed-30 SHwT, FHHT & T &1 o
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<1 HEN a8 W] HveT & dALA Bl YA ST &, d ADN] 5 B qGUAN, TN HR gL,
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IR TR | 5T AR ST BI-3TR e FHRIE, FHE! SeIs W Bl ¢, Tt S §1 37 S
€ 5 STt T, A, oY, <t ool oft wemiRar sises o T v, s feht 59 e o
o1, icth SE M dael JTd B IO IR BT E, SHE Favs W BT-3TRIeT TR 1= SHT deoll
B TRT €1 ST T A1 ORI 4 -3 fed Jaic o fHar agd qoiqd g €, qeRTg §
a8l HoTde g3 81 Hgl SIH AU 81 €81 &, 48 Avadsie & fbg wea & & asnrs 4 -
JitRfea @t vpr fiel oo <@ &, i aul & 9a 3@ €, AfeT ow =l § @i-siRfed yade o
e sle ¥ ISR IR Heel X 7 W) §5 bl qouAl deh wi-sifudfed qaric @l
TIST T &, IS FemEe) B & € e €, T 7ol Fred 7§, ®r-siwfed @t o sars
foret woR weer o gielt off, amror @l @ IRy €7 ®T-siRieT & o dies R ER 9, T o
e BEdl €, 1 95 ¢, IR el 95 €)1 Fi-siries fou & e 1oR & Y<ER g ¢, 98 9gd 1R
Bl wI-siffea Soawr srosft W @1 g &1 519 9Rg T2t e Ril, 1 97 | & SIS B TE 1w
g1 rorfifar 9 oft s w1 €, A BIS yB aren 9L &1 9 SIRT ¥ S11dT §, <1 @ed & fb dar o
i, A el g b srewr wigd, o s, @ O wed € 6w, 46l @ e ge) @1 der ai?
iy, Sa sru) g a1 vl €, sufery 9 WY a9 wi-sitwifed o @) wrg &1 Forga He
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1.00 P.M.

& 3l o1 st arforg Teu frerar &, wid & T S wre B 7 i &, <ieT wdear 8, g
ST &1 51 e Aorgd s1aT 8, o ®ifre dear & b 3l wre sl arsa) & ot oft Foer g,
JTeft AR T TE T MM SR ST fFArT @ Hi-sifRfeT qavde W worgy TE e, ma @l
A el A, 3R M HHAAR 81 T, fFHT FAAR &1 T, T HHE1H SIS B ghA IR &
EU T TS &1 S0, ST s @iGT arel Tel g1

WEHTRAT b ME &0 TR TodT] bl a8 Aol B2 Aehd &1 AT 81 bt Iepl
ot Rreed ot aaTsTI A1 Hi-SiRiET § 3 gU AN €, oI TSisl, dara si-siifea & i,
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| #9797 2, 5 g § SRriew 994 €, 59 TeR 9§ 3 S FERAET &1 A BRA 67
(T FE)...

Igaure (A1 9.9, FRE): <= conclude HIRTT
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Heh T &1 37 59 SFTeH & A1e 9§ SR &1 SUH SATEST & 1 Sidn g1 fob 1 Fvared a1 oIl &
3R Sferiew & grr @ &1 &, 1 SRy ol ares o 9id €, S6! glcdl | o8 &, 31 irar
gAT &, S WRIe! o 9T © 3R anfedt BT a9 e €197 I W Te g €,
Sfericw &1 a1 e 9T €7 Fi 72 <ff, sy go el eraven e B 6 @ o ¥ o1 i
&, @ ofier-we 31T e BT AT BN W, I Tl A B TE ST A1 Hhem &, T S
ST R S WehT €, S Wi far S e €1 AfhT sTerRae g St Tk &1
®i-sitRfed wrrds are 4 €, sy S9e1 Wt St wRum srud urw iy v ft & s @rer )
ft orrSt-gga RrER 81 3R F8 & 7909 © 1o @1 THH & 9 3, preservation & AT 3
wl-aiuifed widls & gy agd v fbar o wddr &1 gry i sy savir e @l &
(T B EA).... g7 wifd &1 1S €1 F FifSaw 9k W 7% FE gwar § 5 T @t paraliel
economy@%l

Iuguread (1. 1. §RE): g i, smo e sifem)
oi. va. ¥t fe aua: sdq wifa 51 € F1anft snRadt Wie st & gxarst o i et E Tl

22



BTATTE T H AR-91F FEhl § 6 9 Mq &7 778 €, atl IrelT Mg &1 1 &, wdl 4 Qs =l
U W E L. (T BTEd).. w2, 731 e § ao s w@rg)

IugurAd (1. T3 FRA): sma s wifere, 10 e g

i, Ta. 41 fiE Tea: TRTIE @ B @ €, TSt =@o 8 et &1 4 sl oft s € b qwr
a1l bl b ST Aot e &, ST is v W g bR &1 SR S et e faerar &1 w1
aifqfed & e 3, W) & qead 9§ 519 § <, 9198 Uep 6 BT gu 99 B 9w AT @i
T A HL A9 & 50 F ST e B Wbt ©1 I parallel economy, FHTFICR STRId @rawem
) uSHl SR S¥ehT ATYE PRAT US| 5 Ulel, Pahe UTel, TTell arer, ToErer, i e
AT BV 50 e & weEE G S TS

IugurAd (1. T3, FRIAA): 319 conclude IR

a1, va. i fig aua: s 59 e SR A o €, o veelluerd) o & s wier o) &
TSIl 3T A1 ™ & 9% 7 fa9is &7 3¢ €1 &9 77 &< 18 © fb ARl 3ix doas & e
@rfes BT M HEl-T-we wnfie Sifo, wife s o B srat os witerd &1 98 amg a1 T &1
o[ T AT fop S IS web &) 18w £ veh o -

ars wnfa w1 Rioee &, i gecll e &
ST A1 T A1 AT TS T TIhT

Gehas aellNT b1 AT 41S <R b [ A<l o1 X8 &, eifebt a1y vef) Tet &, @ 318 a=w & 3=
& 3fR | BT & AT P Thal &1 TARNT THRT IRM ¢ 5 e gu af o, Rt smard) su
U H 65 BT € ...(AH BTEEN... ST 1t BI-sifrfed gade € il

SuauEAst (3. Lo, $REA): ar@ g1 . (@aEm)...

o, v . firg aue: sidieft & o 7 e o=t = e R € L @aa)... s % 9 # g
Wi g el < €1 st ast smard) @i oy frdiae o 1@ €, a8 N weinfe o 9 .. (aaem)..,

UH U e 3 9 A4S s &

o, 7.l fig aeiar: s Srfd & o1 o &, WS WerT, S9sT [91h I 1 [ ar-a oY
& &, SlfthT s aRmmE T E L (AT BIE)..

o 7 59 Rl & wrer o arar wee gy ferfaa wie @Y o snew @ o T 9gd i
SepT ol SR o [ dfad, ad, gae, o, wifa warst o Sar som o, o 9= wieimfea
aHe § AT
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T TS SR HE BT A AU AT FATK FR TS g1 S TAH ARFAT e €, TS ATfiEm
g1 & ar wrTfer wfthen €19 €, W e, eRiaied & off mitvar 1 weifRied & mitear @@
o 7 AR -ute aRar g1 & dtfe qF s d ux I theott gl 8, RrTer Tguair- g
T gefaer ¥, ToRT A wed €1 safer urafar ff @R, reeeRfad ff w i i

(I ) €. S a1 g e i Srus) aTe T el g1 RIars|
THE VIGE-CHAIRMAN(PROF. P.J. KURIEN): Now, we will adjourn for lunch for one hour.
The House is adjourned for one hour.
The House then adjourned for lunch at six minutes past one of the clock
The House re-assembled after lunch at six minutes past two of the clock.
THE VIGE -GHAIRMAN (PROF. P.J. KURIEN) in the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, let us continue with the The Constitution
(One Hundred and Eleventh Amendment) Bill, 2009. Prof. Anil Kumar Sahani.

i, 3ia FAIR wEA! (RER): smexfta Suwree ek, Feer) St & Fdfta
wifaer (diener) g o dies & for smae gt ot v & &, Swd for # snuR @ ayar g

g6, # $© U A1 0 AU AT IS el § e SR e 9% HghN At
T O T Uga US| SRR TRIGT T IF 1 TS UgT U7 ST 991 B SIS §U 65 T BT,
TR 3HH G @It €, % SR ama g TRIGT 9% ¢ uga urs| Wed T |t aerd st o
A &, 9% HET q% UEd I e ©7 59 W 3 TR AR WERAT A1 9161 3¢ o, 99 § Hedd g
¥ e &4 ¥g qwH aredl g b el stigier ol stf srsTer a1 a9 srfi| w gdane
& forv v eRars B vg? gaR vl & v aHlE wew dle 1@ 9 & esiaiea wardl
AT &, a8 AT aoRtt €, 3 &€ O 81 TE1E, A SIS O Wil BT 31 X6 &, 95 98 %
PiaiRfeT Wi ihe § deordt 21 siiet § Swdr o 3 dibe # wfify wadt &1 are oo 3w
R {1 TPR B BIs FRATS TE B TS WHEE 50 [ o9 & weH § g A1, F9iiE 9% & 'R
T HEET o w2 F, Temadt & for AT B Wi off I8 8, W™ih A% Il BT ATel B A
N9 ST <R 2T, iith a8 &l Ao, g, Yo qerm ST erawer @& &, $96T
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I3 3Tt TRE | ORI € SR o911 &1 59 U Be o+ arfe oft 78 TR &1 Aren €, olfde fiie ot
ST S 91 A SRR e WRrad ux weie & for Sif wearg @ €, 39w $w afi fer st
o &, B w Wt anmuet e e o

w2, ol A weT {6 uihe 7 WAt Tt € ok Wt & AW 9 959 R AeTe 59
91 H gU E| SUPI U I 9o g9 & Rrv el e & R % awe B o €, TR S96et
DT WG el g1 ST &1 39 et foh waererReft |fif § 21 wow B =i, dfeT sam
3 W fhad g AlRT aiR SHwT s A a9 & fory @R wfteen g arfau? faf o
w7 are g et WY g @) wierad) 8, SwH S wew a1 & forw i ufear 8, ag WY
agd Jfed §13M9 Bl Y Bed & b 11 DT AT 21 TUY SHY ST ST WEHI a1 ol Aehell &1 7R
21 99T 3N 11 9T S & a1g W sU®T 30 e a9+ & fory Wie T & iy &) arorer e el €1 st
s M Soold sFT AT Tt Smd Gaw o Her a1 &1 sie amd wew a1+ ®tafihar ft wwa
gt =l feR & g w9t e HaR Sft 7 981 = wrrst 9 94T oo e B e, § s
IET T Fooit BT ATET § SEM QR A9 W YT B (e & ST o §1 579 S
fob wiemed) 4 aga yerar g1 3Er & ok gud urefiar 981 8, 9 s avt w g o wikrsd)
& g1g 9 get fan rgr w1 Rk T e fawr w6 a7 98 o9 & wgeRar o em &4
ST 3l gt oy TGl T et ugd | gIa & i & YRR w1 g & warl 3w g &
fory wrow wvere Prafas wReww o1 6 fhar, Rrad wean &, @@ daw & g g1, 9
wewrA I wEAm Wity &1 g g, 3w T fat wfify o g e, 9 gepe e wfify @
TG &Y, re 3fid e wearm wiify o1 g €1, 3 WR g S o1 e 2

ST S YRTER S GIRT TA1a I T W ARl 8, 9 Hae 7 437 dar 2T fb 5w fory
e FAA ST B TG Hifry, ol wHf) wiaTsieat o gaa e o g @ fige F s e &
AT b foru veh mftiebwr w1 e fobar i &, 3l ave 9 @@ v wiit whfoai & e evd &
forr v wada HATT BT 9T BT B gER W T sman €, S ovE @ e W et
T (AT BYEE... | 92, S 9gd a1 "icrell &1 61 &1 599 fwsr a3 &1 99 2] €, g9
arfa frost oif o 9 =@t &, 399 sifderad o 7 781 &1 5 {6 i eor 7 o = €2 @
39 391 ¥ frwst avf =t €7 weererRoi wiafer & = e gev v €, 99 fAwsr aif of smeerr
f&am aram & e srgpfara sl sfiv sgfas st e srgfaa snfd ar srgygfea st faan
a1 &3y fawst avf ol sierr 37 & fow qar o <@ €7 w1, # sy wieaw & A A=) AElgy
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H T AT ATE g1 3T R 5% a%F T61 ©1 979 37 &¥ WR R 3 fresr a7 &1 amwem 2 2 €,
a9 S BRI T W) 7 59 a1l bl SAIET S ) @rave a1 T8 BY g &7

THE VIGE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude

1. 3 A Wt W, § sarar wa e o, afew gt e § 7 st ard werd B @1
EI9R, U8 a0 W R &, i $¥epl diche 3 ¥ e Al Aret bl wierell i &1 54 "ierel
¥ "leTell I S Y81 8, olfth 59 q¥ fabdt w1 ear =1 € 3w sra fraw g9 St ara aneft &, o9
&4 ol bl ar e &1 81w freran &1 511 & s atell &, Sl gl arell &, 911 Wa-Tdr a0l
T BT T qATel ¥, *| BlORET & AT F iR WeIse! & Awds ¥ 9l ¢ &1 E ©
«oe (SHTET)...

THE \/ICE-CHAIRMAN(PROF. P.J. KURIEN): Prof. Sahani, don't make indirect insinuation
against the Chair. We go by the Party. ... (Interruptions )...

1. 3 AR AT TE R, § St aTd IR 9 T ) LL(FEE).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. | take strong exception to such

comments ... (Interuptions ...

i, 3a AR e shiRfea vt 7 Uest avf &1 smem @1 TE A e
.. (I TET)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Prof. Sahani, your Party's time was four
minutes and you have taken six minutes. | remove your indirect insinuation. Don't make such

comments against the Chair. Every Party is given time according to their number.

... (Interruptions )...
1. 3 AR Wi W, § U 3R G o e gl
THE VICE-CHAIRMAN (PROF. P.J. KURIEN: You conclude nowy.

1. e HAR Wt wie, & v e A sroeft ara wearad @ ver g g et o, segfaa
STy, e Srenfia siv srfaeasa & dnti ot W srre Qs aifes sad waear @) .99 B

THE VIGE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude now.

*Expunged as ordered by the Chair.
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1. 31fa $AR WEAt S99 S0 HeR 994 @ URRAT &1 99 ST, 9 e -TRaT B
SHGT SR a4 3 DI HISAS 7 &1 581 ves1 & ey # ot qra war s g1 9 s, o
YR

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Dr. Janardhan Vwaghmare. Each Party

should take the time allotted to it. Dr. Waghmare, yvou have five minutes.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, let me congratulate the hon. Minister,
Shri Sharad Pawar, for bringing this Amendment Bill. Sir, as yvou know, the cooperative movement
was born in England, in industrialisation, to help the poor people there. It came to India in the first
decade of the 20th Century, again, to help the small farmers who are under the weight of debt. This
movement has played a great role in the development of our economy. Sir, cooperative movement is

an alternative to capitalist economy as well as socialist economy.

It is very important, and this being a poor man's economy, it can be very, very useful in
creating 'inclusive society’ about which we have been talking for a very long time. Sir, this has played
a great role in Maharashtra, at least. It has brought revolutionary changes in the economy. In the milk
sector, in sugar industry and various other walks of life also, cooperative societies have played a
great role. Therefore, it has to be revived. It has to be given more strength, and we should see that it

really helps the poor people in the world.

Sir, as you know, globalization has threatened the very existence of cooperative movement.
So, we will have to find out ways and means to strengthen this movement in the face of the pressures
of global economy. Otherwise, it will crumble down. So, this is a great challenge. Cooperative
movement can be helpful in industrializing the rural areas. In this age of privatization, nobody will
invest money in the development of rural areas. It will be only through this movement that
industrialization can take place in rural areas, in villages and all that. So, this is a very, very potential

economy as far as that aspect is concerned.

As all of you are aware, &1 per cent farmers in this country have holdings of not more than two-
and-a-half acres. It is not viable. Farmers cannot invest money in that. The productivity cannot be
increased. Therefore, cooperative farming has to be introduced today or tomorrow, because, in

future, the holding will again come down only to a few guntas. Banking sector has to be there. In
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fact, land development cooperative banks have to be started. They have played some role and a very
good role in Maharashtra. So, development of land is very, very vital for the existence of farmers and
for the world. YWhen you are going to bring the Food Security Bill, in that case, land should be
developed, however meagre a holding it might be, and the cooperative movement can definitely play
a very fine role in it. Cooperative movement suffers from two things. One is political interference, and

the second is corruption.

So, | would request the hon. Minister to prepare a model Act on cooperatives, keeping these
two things in mind how to save it and how torevive it, and, that, in fact, is very, very important. Sir, if
we have the will, if we show the political will, we can create cooperative commonwealth in the entire
country. That is why this should be used as a parallel economy. It should be strengthened. hMuch
more investment is needed in the cooperative sector. So, this would help in the welfare of farmers,

weaker sections and marginal groups of people.

With these words, | support the Bill wholeheartedly and | thank you, Sir, for having given me

this opportunity.

SHRI PYARIMOHAN MOHAPATBA (Odisha): Sir, | rise to oppose the Bill and would request
the entire House, the Council of States, to oppose the Bill which has been brought. Through this Bill,
the powers of the States are being sought to be taken away, snatched away. What is the excuse? It
has been given in the Statement of Objects and Reasons of this Bill. The excuse is that it is about
multi-State cooperative socisties. Now, you may enact a legislation for multi-State cooperative
societies, we have no objection to that, but using multi-State cooperative societies like the proverbial
camel that first gets its head inside and later the whole body, vou want to get in totally! Every State
has a cooperative law of its own and has its own circumstances. Most of the laws are similar, but
there are plenty of differences. The hon. Minister should appreciate the fact that every State
cooperative bank tries to ensure a certain interest rate that is viable for that State cooperative bank.
For instance, in Odisha, we are giving agricultural loans through these cooperative banks at three per
cent to all those who are not defaulters. Defaulters get it at five per cent. So, why should we get into
the idea of having one single umbrella? | am opposing this Bill purely for the reason that it is an

encroachment by the Centre into the authority of the State.

Sir, | also have another point of opposition to this Bill. The Constitution of India, a document

that is now 61 years old, is being sought to be enlarged with a long-winded bill. They want to bring in
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such a Bill for multi- State cooperative societies through a constitutional amendment because they do
not have the powers. They want to have the powers of multi-State cooperative societies through an
amendment bill. Why did they not make a request to the State Governments about this? More than
half of the States would have agreed to the proposition because the States do not want to legislate
for multi-State cooperatives. The Minister is a leader of great repute and strength. How are things in
Maharashtra? Let us ask you this question, Mr. Minister. In Maharashtra, where you share power
with the Congress, do you have a Bill which is better than what you are suggesting today? Why do
you want to go into things like 'there would be auditors, chartered accountants', etc.? What
happens to all the cooperatives auditors? There are thousands of cooperatives' auditors who are
conducting both intemal audits and, at the end of the year, annual audits. What will happen to them?

It has not been thought of.

Then, you talk of Scheduled Castes or Scheduled Tribes. Now, the Scheduled Castes or
Scheduled Tribes are not exchangeable communities like elephants and horse. They can not be
exchanged. | am not supporting the Bill and | do not wish to go into the clauses but | am only pointing
out how hurriedly a constitutional amendment Bill is being brought. Why such a hurry?Mr. Minister,
you must be very much aware of corprating auditors all over the country. Suddenly vou feel that they
should not be employed on this and a band of auditors should be brought in after looking at their

eligibility. What is this?

Then, you talk about 21 Directors; then, two more Directors can be taken; then, two
Functional Directors would be there; two more could be co-opted. Now, your interest is that nothing
should remain in supersession for more than six months and, in case of banking societies, not more
than one year. You are sending guidelines, plenty of guidelines, to the States. Do sit with them in a
conference, which you are always doing, and listen to them, and then, issue guidelines. ...(Time-
bell rings)... What stops you from doing this? You are in charge of the Department. Please, do not
have this Constitution Amendment. Kindly take it back. | woujd urge upon the hon. Minister with all
eamestness, not to derigrate the Constitution by pushing this kind of a thing in the Constitution. The
Gonstitution is a very sacred document. Please, don't push these things in. Please, take this back,

give guidelines and don't encroach upon the powers of the States. Thank you.

SHRI D. BANDYOPADHY AY (West Bengal):Sir, I rise to support the Bill. | support it
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wholeheartedly. Sir, the Preamble of the Constitution says, "Justice - social, economic and
political.” Part 1X4 of the Gonstitution, which brought in the Panchayat in 73rd and 74th Amendment,
gave political and some social justice to the underdogs in the rural areas. But, economic justice
eluded them. Then, article 30(0) says that the operation of the economic system does not result in
the concentration of wealth and means of production to the common detriment. But, unfortunately,
Sir, since 1991, the new liberal economic policy has been going the other way round. In fact, there is
more concentration of wealth and greater concentration of economic power in very few hands.
Therefore, this Bill can give economic power to the powerless. Sir, the powerless rural people got
some power through the Panchayats. The other leg is coming through the cooperatives. So, with
these two legs, they will be able to walk fast, walk better and move towards a better future. With this
hope, | am supporting this Bill. But, Sir, the Government is bringing three-layer changes in the
Constitution. First, it has touched the Fundamental Right - Article 19 - which gives the right to form
association. The right to form association should subsume the right to form cooperatives. But, since
there might be any doubt, they have clarified it by putting the cooperative in the right to form
association and union. Second, in the Directive Principles, which are not justiciable, but which the
State is bound to take into account while framing all the policies, they have brought in the
cooperative by putting in article AS(B), which states, "The State shall endeavour to promote
voluntary formation of autonomous functioning, democratic control and professional management of
the cooperative societies.” Third layer of change is about the details. Here, to some extent, | support
my friend, Shri Mohapatra, that it should not have gone into so much of details. Give a format and
leave it to the States to do it. Basically, it is a State Subject except the multi-State cooperatives, for
which you can have a complete law. But, it is a very old Act of 1942. So, you have a great
experience. Sir, in 1908, Shri Rabindranath Tagore, in his own Zamindari, introduced cooperative
society to a large extent. He went to the extent of having formed anti-malarial cooperative society to
promote health and well-being of the tenants there. So, it is a very old system and many people of
India have supported it. Therefore, Sir, it is an old system; it requires support. It is the Constitutional
guarantee which gives them more support. It is a second step on which the poor can really walk and
run. | would only say that you are having provisions for the Scheduled Castes, the Scheduled Tribes
and all. It is a guestion of 'and all’; it should be 'and, or, in the Fifth Schedule areas, in all the
districts, there should be Scheduled Tribes'.
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In the non-scheduled areas, you can have the Scheduled Castes but don't make it 'and' /
"or'. My friend has used expressions like 'elephant’ and 'horse', | am not going to such an extent,
but they are two separate entities of mankind, which require separate representation to enhance their

economic, political and social interests.

Sir, hon. Members have said that lot of corruption and manipulation takes place in the conduct
of elections as well as running the system. | am not going into that. Sir, like other crimes, corruption
is as old as the human civilization, and, thergfors, it is continuing one way or the other. But my point
is that such a huge organization cannot be supervised by the Registrar alone. Therefore, through
you, Sir, | urge upon the Government to consider having a separate and independent Election
Commission, as they have done in the case of Panchayats, to conduct elections, which should also
hear appeals and look into the cases of malpractices in elections. That is very important. That way, it
can remain autonomous and all that. ...(Tfme-beﬂ rmgs)... Lastly, Sir, all said and done, properties
are often occupied and usurped by different types of mafia. Please make sure that such intrusion of

mafia does not take place. Thank you.

oft IR ura fi a1ga (S% usen): Suwwremer SN, o wfae (e W) TR weie)
faerad, 2000 & T & Tie & RIT TST g 1 TEHIRAT NS &I 7 W ¥ 950 o 81
3R 59 sriaTad # T ST sl F w@ree) Ma SR e @Y aTd B Aed g1 O Gehr
ST S §31 AT, S 99 Ta & W e el sik do-ugeRI & 9 9 911 514 =9
@) qars s el ofl, <t 9 <S¢ [ |1 ur g @14 @ fery errar 2m s srad) & wdH W a8 10
Tl g, etram, <7 AT -3iitet § orF g dodl A1, 99 S 15 el 1 ST wsdr o, At S 1er gt
o1, eifeb afal A s @ A Wy &g, 9= dier 99 g b, @i & e @), s od
HEHRI ¥ i o a1 &1 o) e frefll gw crawen § ot @fie off, @ sw deie 9 ot
&G O GF &1 oMU, e Go wiit anft oft v s &)

SUUIEES HE TG, SR Sl & fob @ 391 4 bl wedndl WMl o dricore 3 ad o1 giar e
3 el 5 av &1 grar &1 <fes wfen  waen 7 o, suifery wReR srot wll 9§ T BB
aqerd) @il uia el & a5 A9 gal, WHR dgell, ud) WHR T g4 wgd) wffl o
HRIPTe 3 a9 B AT R A8l I ween I 5 I RIS €, ugel Ser 9 5 99 & fory
T3, WRBR - SHT BRET 3 T4 S f&37 T SHH AT A, T 85 BIC ¥ gt 70 T4 4 37T
T 6 AT T T &, ARG T AT & AT Tl 81 70 &, 1 SaTerd o e o o1 €159
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faea® & 50 o & 7 fiega g o It ofiR R 291 4 wear! wfafr &1 srfea e
SIT & SO 31N S9N @l @l i) wrad el

weiga, § w4 Sft & g1-ofi9 Fide e argan €1 e df 59 weerl weensi ux o thrgR
o0 T, 3 TEBRI AT I 83 &1 STd €1 397 § 91 3t |ied siar €, fre s\
BT foraT €, 1 Aeen! T ¥ amae] IRBR B o= ff arierY 8, aeent wwemst &
|G & TF cadre T, STH! WL &1, STH1 DTGRT 81 3K 78 U5 GYeRT 511 @it T, I8 Tt %
IHS U | AW &, T A & AT ST afera a1 faam guwT, 9% v s snwer e &, st
i 3y AR o2 o, o= fes a7l o oy i o Bis o7 87 99 a9 @l gleld weei § agd |Xe
g1ar fores a7 & ve Afden SR Ue [ou &1 317 s s SRR &Y i, a1 A s v
frdeT g1

=T Frdee & 1o amos 59 21 & STelaT &1 IERIT & AT B 4 & E, ol T6eT o &=
7 3 f<lia ei= 7 arqwa v ardl 811 sfede aEen wfafel oY &7 F e 31 9.
ARG, I agd Heeaqy @t &1 U |1 fiugi ) 9 @0 €, A sud "piy Rretug” w1 i snu it
3, Faife @t & wdfa 3 warafeat sarere @ F oW el @, safar "o fewe” o oft
S Sfs ST A1 wEie, wifd @) oot 18 8, wend s i €, w40 ofl o fde avar g
& o g<t-v<t weer ARt T fiel gor @ # ofiy wRer o9 et €, weent =i e
BT e B St &, 91 59 N Wi ST BIS e S AT 7 et wwen o  wer ang oft
TGS -qa 7 H Hh, T TXE BT TG0 31T AN DI LT AR 5 F4e &1 9=l B2 gu # St
- g AT Bl §l

SHRI M.P. ACHUTHAN (Kerala): Thank you, Mr. Vice-Chairman. Sir, the hon. Minister, while

moving this Bill, has said that this Bill is to ensure democracy, autonomy and professional
management of the cooperative societies. | appreciate the aims what he has stated. But, | am sure
that the real aim of this Bill is not to ensure democracy and autonomy of the cooperative societies
because it can be done through State Legislatures. For example, in Kerala, the Kerala Cooperative
Act ensures many of the provisions that are there in this Bill. There is reservation for STs, for YWomen,
provision regarding tenure of the cooperative societies, powers to supersede the societies and all
that. If these provisions are not there in any State, the Union Government can give guidelines to
implement it. For that, you need not encroach upon the rights of the States and bring a Constitutional
Amendment Bill. So, | suspect the real aim is to encroach upon the genuine rights of the States.

Making a uniform legislature for the cooperative movement in India itself is unrealistic in a country like
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India where so much of diversity is there. The cooperative movement, in every State, has got its own
specific features. You have to consider it; you have to protect it instead of giving uniformity for the
cooperative movement in the name of multi-State cooperative societies. Hon. Minister himself has

stated that there are 4.5 lakh cooperative societies in India.

How many multi-state cooperative societies are there? | think, hardly 100, For that, as
proposed by Shri Mohapatra, you can bring another legislation. You need not bring such a
constitutional amendment for that. The Minister, who is a seasoned politician, is not ready to
consider the peculiarity of States.Take the example of the Vaidyanathan Commission Report. You
mentioned about it. That Gommission did not visit Kerala. Even without visiting a State like Kerala
where cooperative movement is so powerful, widespread, and vibrant, that Commission made some
recommendations and some of them are very adversely affecting the cooperative movement in

Kerala.

Another aim, | think, is to bring even the primary cooperative societies in the ambit of the
Banking Regulation Act 1949. What will be the effect in Kerala? The total deposit in the cooperative
movements in Kerala is Rs.75,000 crore. Every year we have deposit mobilisation drive. We are
collecting more than Bs.20,000 crore every year through these primary cooperative societies. Nowv all
the cooperative societies are issuing cheques. They are lending to farmers. If the Banking Regulation
Act is applied to these primary cooperative societies, then a certain amount, which is being collected
through these cooperative societies, will have to be deposited with the BBI. The Central Government
under the garb of this Act is indirectly seeking a way of resource mobilisation. It will adversely affect

the financial viability of the primary cooperative societies.

Taking into consideration all these points, there is no necessity of bringing a constitutional
amendment Bill for this. You can issue directives. That is enough. With these words, | oppose this

Bill.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | stand here to speak on the Constitution
(One Hundred and Eleventh Amendment) Bill, 2009. The Bill was first introduced in the Lok Sabha
on 30th Movember 2009, Then it was sent to the Department-related Pardiamentary Standing

Committee and now the Bill is here for our consideration.

Sir, the cooperative movement is not new to our country. The first cooperative institution of our
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country was introduced by the British more than one hundred years ago in the year 1904, And before
that, a cooperative movement-like concept was introduced by Mathuradas Ata in Barpeta Satra in
Assam. Even before the introduction of cooperative movement by the British in our country, a
cooperative movement-like concept was introduced in Assam by our forefathers. Although the British
introduced the cooperative movement in 1904, frankly speaking, | don't know where it started in

other parts of the country. In Assam, this movement was started 400 vears ago.

Sir, the cooperative movement can play a very important role in our rural economy. A large
section of our population lives in vilages and more than 90 per cent of our village population is
involved, directly or indirectly, in the cooperative movement. But, Sir, due to lack of autonomy, due
to lack of funds, due to lack of initiative and large-scale corruption in the cooperative institutions in

our country, the cooperative institutions were faced with serious problems.

Sir, in public distribution system in our country, particularly in Assam and the North-Eastern
region, the cooperative institutions can play a very important role and it will help the poor people to
get their foodgrains from cooperative institutions. But, due to lack of funds, these institutions are
suffering very badly in our States and in our country. Although zamindari system was abolished in our
country, but indirectly, the same zamindar took benefit in the name of cooperative movement. Only
they took the benefit; poor people were not getting the benefit. In public distribution system, many
cooperative societies, due to lack of funds, could not pick up their foodgrains from the Food
Corporation godowns or Government godowns. Ultimately, some middlemen or some brokers, in the
absence of zamindars, are coming forward. They give money to the cooperative society and in the
name of cooperative society, they take the foodgrains from the Govemment stores and ultimately,

they goin for monopoly in these things.
[MR. DEPUTY CHAIRMAN in the Chair]

Sir, although zamindari system is abolished in our country, but due to lack of funds, we are
suffering. Sir, cooperative banks can play a very important role in our economy. But, Sir, very frankly
speaking, no poor people, no BPL people, no middle class people are getting any benefit from these
cooperative banks. Only wealthy people, by manipulating things in the banks, loot the money of the

bank, In the name of poor people, they loot the money and many cooperative banks in our country

34



are facing serious problems. Most of the times, they have closed down their institution not due to the
poor people, not due to the BPL people, but due to the wealthy people. So, Sir, the Government

should take serious note of this.

Secondly, Sir, Government is going to pass this Amendment Bill. It is the encroachment on the
Fundamental Right of the State. ...(Time-bell rings)... It is against the federal structure of the
country. If the Government is thinking about the State cooperative banks, State cooperative banks

can play a very important role in the economy . But, this belongs to the State polity.
MR, DEPUTY CHAIRMAN: Mr. Baishya, please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Yes, Sir. If this Government is going to pass this Bill,
what will happen to these banks? The Minister should clarify that. We arg in favour of federalism.
Don't encroach upon the federalism. But, | think, the Government should take serious note of this
and try to amend the lacuna. Otherwise this cooperative movement cannot do anything in our
country. The cooperative movement is very good. It is 100 years old in our country. But, due to lack
of autonomy, it is suffering. Autonomy is a serious problem. Many times, most of the cooperative
institutions are either taken over by the Government or by the Government agent. ...(Tfme-beﬂ
10G8 D v

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BIRENDBA PBASAD BAISHYA: Sir, please give me 30 seconds. Sir, the Government
should take serious note of this. Otherwise, cooperative movement cannot be successful in our

country. Thank you.

DR. PRABHAKAR KORE (Karnataka): Mr. Deputy Ghairman, Sir, | welcome this Bill because |
come from cooperative movement. In fact, whatever Bill the hon. Minister is proposing, whether it is
only for multi-State cooperative or it is coming to the State also. Then, regarding reservation. In
some of the cooperative institutions like sugar factory, the members are growers only. Grower
means, he must have his farm, he must have his land. Suppose he is not growing then, he cannot
become a member. In that case, what this Act is going to do? Similarly, | support my colleague, Shri
Apte. The sugar cooperative movement started before independence. It is pre-independence

movement. The first society was established 125 years ago. In Karnataka, there is district called
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Gadag. One Siddanagouda Patil, who was just a shepherd, was the first man to establish farmers’
cooperative society. Most of the cooperative institutions, banks and sugar factories are covered
under taxation which is our aim and objective. But the farmers are out of it. Thereis a Tractor Owners
Cooperative Society in Karnataka. The tractor owner is always a male and he must have farm land. A
lady can't become a director in that institution. These are the two or three points on which | want

clarification. Thank you.

SHRI JESUDASU SEELAM: Sir, | just would like to congratulate the hon. Minister for bringing
in this very good and important piece of legislation to reform a vital sector, the cooperative sector. It
is also the international yvear of cooperative movement. This is really a good piece of legislation with
regard to this important sector. As you are aware, Sir, and | agree with Mr. Prabhakar Kore, | have
seen it with my own eyes in Karnataka that how Mr.Patil revolutionised this movement. Today, 50 per
cent of sugar production and sugar-related activities are through the cooperatives in India. Almost 32
per cent of the agricultural credit flows through the cooperative societies in India. It is a very vital
sector. Thirty-eight per cent of fertilizer production and distribution is through the cooperatives. We
have seen the milk production revolution and how Anand Milk Gooperative Society and others have
developed. Really more than Rs.2,00,000 crores is being distributed through the cooperatives to the

unorganised sector.

I would like to make a comparison between the corporate sector and the cooperative sector,
We have seen that how the corporate sector in India is being provided with facilities for growth. There
is a difference between the corporate sector and the cooperative sector. So many reforms have been
brought in the last few years in the corporate sector in India to facilitate its growth. | think this piece of
legislation is very important for providing dynamism to the growth of the cooperative sector in India.
The cooperative sector, in contrast to the corporate sector, work tirelessly and does a good lot of
service. It doesn't have any profit motive. It is service oriented. Basically, this Bill is brought in to

provide for facilitation.

My colleague, Mr. Pyarimohan hohapatra, said that it was harmful to the federal structure.
But, | am sure, as the hon. Minister has mentioned, a lot of deliberations, both at the official level and
at the Ministerial level, had taken place. A detailed exercise was done. There are three intentions. We
are making a fundamental right. We are amending article 19. We are also making an additional article,

43B, which says that the State shall endeavour to promote voluntary formation, autonomous
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functioning, democratic control and professional management of cooperative societies. What is the
need? As some of the speakers have mentioned, there are some unhealthy practices. For instance,
reduction in the elected representative’s tenure in the sugar cooperatives. We have seen such things
in ginning cooperative societies, especially, in South India. VWhat is happening in the sugar
cooperatives is that they take soft loans from Government and the banks and they don't pay. They
become insolvent. The Chairperson of the same cooperative buys it in auction. A lot of mischief is

happening.

Some amount of financial discipline has to be brought in. This is aimed at bringing some
structural reforms, systemic improvement in the functioning, democratic management and also
participation. | am very happy that the Minister has brought in participation. Hitherto, the
management is basically of middle class and lower middles class people. You look at the cooperative
sector, there is very little or nil representation of the relatively low socio-economic background. |
think this Bill ensures participation of women and disadvantaged sections. | would have been happy if
the OBCs and the relatively disadvantaged minority communities were there. Mormally, vou find in a
State, vou have 200 Directors and then the Chairperson is from the dominant class. We don't mind it.
But social composition has to be represented not only in the Board of Directors, but also in the
regular management. Sir, introduction of regular audit is also a very important point. Democratic
management, financial regulation and allowing social composition to take advantage of the
participation, are very important things. We should welcome the Bill. | appeal all the Members to
support this Bill. This being a Constitutional Amendment, | support this Bill because this will help
more than 6.5 lakh cooperatives and the sector will grow. Apart from fishermen cooperatives
societies and other cooperative societies, there are Government owned cooperative societies, the
Scheduled Caste cooperative societies, Backward Class cooperative societies, Tribal cooperative
societies. | think they will get a lot of empowerment. With this enabling provision, the State

Governments can make appropriate laws. With these observations, | support the Bill. Thank you.

DR. BARUN MUKHERJI (\Nest Bengal): Sir, it is really a pleasure to talk on a subject like
cooperative societies because it is a cooperative sector which is run by the people and for the
people. It is nothing new at least in India. The cooperative movement has crossed the threshold of
hundred vears. It started right in the year 1904. In Bengal, even in the remote corner of Sunderbans,

cooperative societies were formed only to help the hapless poor people of the area, to give
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assistance in the form of credit and monetary support, and also various types of other supports.
Even intellectual giants like Rabindranath Tagore, Scientist Acharya Prafulla Chandra Ray, all came
forward to support and encourage the cooperative movement in the society. So, all that we should
see is that this century old cooperative movement should gather more and more strength. Giving it a
constitutional status and granting the right to form a cooperative society, after it has crossed 100
vears, appears to be superfluous in that sense. So we would rather like that it should grow in its own
way. It is by the people and for the people. In the very objective of this Bill it has been stated that it
should be a voluntary organization and it also talks about autonomous functioning, democratic
control and profession or management. These are all very important things. But one thing we should
keep in mind that already in many of the States the Cooperative Act has been amended accordingly.
As for the West Bengal Act, we can see that it has been amended. The newdy amended Cooperative

Actin the State has taken care of many of the objects that are being proposed by this particular Bill.

Sir, there are also certain anomalies. Now, in case, there is a difference between the State
legislations and the recommended provisions of this Bill, then, what will happen? For instance,
previously in the State Legislature, there was a provision for three Government nominees in the Co-
operative Societies. This was amended, and now there is only one Government nominee, But this Bill
recommends for two Government nominees. Then, which would prevail in this case? Is it the State
Legislation or the amended provision of this Bill? There is also a provision that the Government
nominees can take part in voting or in all sorts of functions of the co-operatives. But this Bill places
some restrictions over them. So, when there are anomalies between the two, then, there will be
some problem as to whether the State legislations will prevail or this particular legislation will be taken
into consideration. Another thing is about reservation. It is quite right that there is reservation for the
5.C.8, S.T.s and two seats for women on the Board. But the OBCs have been left out. | feel that
there should be a provision for reservation for the 5.C.s, S.T.s, OBCs, women and the minorities.
Another thing is that we feel that the co-operative sector stands in between the public sector and the
private sector; it has a special character. We need to protect it, and the Government should extend

all support to it. When the Vaidyanathan Gommittee recommendations came, a lot of problems were
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created at that time. Moreover, many of the recommendations could not be accepted due to these
anomalies. So, all that we expect is that the Government should extend more help to develop and
strengthen this co-operative movement, which is, in other words, the people's movement or a
parallel economy which gives support to the common people. As it was stated, in the famous 1938
Haripura Congress Presidential Address, Metaji Subhas Chandra Bose recommended for the
development of the co-operative movement. He recommended that we should develop it as a
people's movement. We should maintain this character and not impose any binding of the
Governments. So, we feel that this Bill is superfluous and we need not have brought this at all. We

would rather like the Government to help or strengthen it from outside as much as possible.

Lastly, Sir, there was a provision for giving income-tax exemption to co-operative societies.
But it was withdrawn in 2007, Even after several representations, this income-tax exemption facility
has not been restored. We feel that this sort of help should be extended to co-operative societies,

rather than bringing in this Bill which is not very necessary at the moment. Thank you.

MESSAGES FROM THE LOK SABHA

(i) The Lokpal and Lokayuktas Bill, 2011.
(ii) The Whistle Blowers Protection Bill, 2011,

SECRETARY-GENERAL : Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

iy
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of

Business in Lok Sabha, | am directed to enclose the Lokpal and Lokayuktas Bill, 2011, as

passed by Lok Sabha at its sitting held on the 27th December, 2011."

iy

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the VWhistle Blowers Protection Bill, 2011, as

passed by Lok Sabha at its sitting held on the 27th December, 2011."
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